
 
 

BEFORE THE HONOURABLE NATIONAL GREEN  

TRIBUNAL 

SOUTHERN BENCH, CHENNAI 

 

Original Application No.27 of 2021 (SZ) 
 

     Tribunal on its own motion Suo Motu based on 

     the news item in The Hindu E-Paper, Edition dt. 

     28.01.2021, “Faecal contamination high in  

     Perandoor, Edappally Canals”    : Applicant(s) 

 

 
 
 

Vs 

 

 
      The Principal Secretary to Govt. of Kerala,  

      Environment Department & Ors.    : Respondent(s) 
 

 

REPORT FILED BY THE CHIEF ENVIRONMENTAL ENGINEER 

FOR AND ON BEHALF OF THE KERALA STATE POLLUTION 

CONTROL BOARD 

 

 

Standing counsel for the 4th respondent 

Rema Smrithi. V. K., Advocate 

Additional Standing Counsel, National 

Green Tribunal, (SZ), CHENNAI 

 



 
 

BEFORE THE HONOURABLE NATIONAL GREEN  

TRIBUNAL 

SOUTHERN BENCH, CHENNAI 

 

Original Application No.27 of 2021 (SZ) 
 

     Tribunal on its own motion Suo Motu based on 

     the news item in The Hindu E-Paper, Edition dt. 

     28.01.2021, “Faecal contamination high in  

     Perandoor, Edappally Canals”    : Applicant(s) 

 
 
 

Vs 

 
 
      The Principal Secretary to Govt. of Kerala,  

      Environment Department & Ors.    : Respondent(s) 
 

VOLUME – I 

 

INDEX 

 

 
Sl. No. 

 
Description 

 
Page 

 

1. 

Report filed by the Chief Environmental Engineer for 

and on behalf of the Kerala State Pollution Control 

Board 

 

1-2 

 

Dated this the 26th day of April, 2025. 

Rema Smrithi. V. K., Advocate 

Standing Counsel for the 4th Respondent



 
 

BEFORE THE HONOURABLE NATIONAL GREEN  

TRIBUNAL 

SOUTHERN BENCH, CHENNAI 

 

Original Application No.27 of 2021 (SZ) 
 

     Tribunal on its own motion Suo Motu based on 

     the news item in The Hindu E-Paper, Edition dt. 

     28.01.2021, “Faecal contamination high in  

     Perandoor, Edappally Canals”    : Applicant(s) 

 
 
 

Vs 

 

 
      The Principal Secretary to Govt. of Kerala,  

      Environment Department & Ors.    : Respondent(s) 

                         
 

VOLUME – II 

 

ANNEXURES 

 
Sl. No. 

 
Descriptio

n 

 
Page 

1. 

 

 

2. 

Annexure 1 – Progress Report-II submitted by NEERI on 

25.02.2025 

Annexure 2 – Minutes of the meeting conducted by the Board on 

22.03.2025 

             1-19 

 

         20-21 

 

Dated this the 26th day of April, 2025. 

Rema Smrithi. V. K., Advocate 
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        I, Baburajan P K, aged 53 years, am the Chief Environmental Engineer, Regional Office, 

Kerala State Pollution Control Board, Ernakulam. I am competent to and duly authorized to 

represent the 4th Respondent in the above application. I know the facts and circumstances of the 

case. The factual submissions made here under are true and correct to the best of my knowledge, 

information and belief. In these circumstances, it is just and necessary that this Hon’ble Tribunal 

may be pleased to accept the accompanying information on file and it is so humbly prayed in the 

interests of justice in this case. 

1



 
 

1. NEERI had submitted a progress report on 25.02.2025 based on the three rounds of monitoring 

entitled "Feasibility Study on Development of Process Package for Treatment of Domestic Sewage 

(Edappally, Thevera-Perandoor, Patolithot and Valiyat Canals) to Meet Environmental 

Compliance". Copy of report is attached as Annexure 1.  

2. NEERI officials had visited Edapally and Perandoor canal on 21st, 22nd and 23rd of March 2025. 

Samples were collected and sent to NEERI lab at Nagpur for further analysis. NEERI has also 

requested for secondary data from stakeholder departments for completion of their report. In the 

light of this, a meeting was again conducted by the Board on 22.03.2025 with participants from 

CSIR-NEERI, Kalamassery Municipality, Thripunithura Municipality, Kochi Corporation, Major 

Irrigation Section Thripunithura and Minor Irrigation Section II, Ernakulam. Accordingly, the 

concerned authorities were again requested to provide the available secondary data. Copy of 

Minutes of the meeting is attached as Annexure 2.  

3. It is humbly submitted that the matter is being followed up to get the final report done through 

CSIR-NEERI, in compliance with the order of Hon’ble NGT.  

 

 

All that is stated above are true to the best of my knowledge information and belief.  

Dated this the 25th day of April, 2025. 

      

     

Chief Environmental Engineer 
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